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Shri Mehdi: These Soviet experts
came to see whether assistance to the
eight projects should be given and
what were the needs of these eight
projects. Assam collieries were not
under these projects.
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Shrl Mehdi: The report of these
experts has not yet been received.

Shri R, Barua: We had a previous
collaboration with Rumania. Mav [
know how the present arrangement
is going to be an improvement on tne
Pp-evious arrangement?

Shri Mehdi: I do not know of any
essistance from Rumania.

Shri R. S. Pandey: Taking into con-
sideration the great potentialities of
coal in Madhya Pradesh, may I know
whether this team has been invited
to visit Madhya Pradesh and, if not,
why not?

Shri Mehdi: As I said before, this
team came specially to inspect the
sites of 8 projects and it is expected
to give its repo.-t to say what assistance
they can give.

12.00 hrs.
Mr. Speaker: We will now take up

the Short Notice Question. Shrimati
Tarkeshwari Sinha,
Shri S. M. Banerjee: Sir, before

you take up the Short Notice Ques-
tion may I remind you that yesteday
we placed before you our position
about the short notice question on
hunger strike....

Mr. Spcaker:
thing,

That is a diffcrent
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Shri S. M. Banerjee: You said
yesterday that either the Minister will
make a statement....

Mr. Speaker: I should not be inter-
rupted like this. Let me dispose of
this short notice question first.

oY TARTAT : W a9 WEE,
FIor GAMFITTART . . . .

weTw ANAW : wHi w19 g,
LR F ol
SHORT NOTICE QUESTION

Heavy Engineer'ng Corporation,
Ranchi

+
7. Shrimati
Sinha:
Shri Midhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram  Manohar
Lohla:
Shrl Maurya:
Shri Yashpal Singh:
Shri Indrajt Gupta:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that another
fire broke out in the Heavy Engi-
neering Corporation, Ranchi on the
28th February, 1966; and

(b) if so, whether any enquiry has
been made into it?

S8.N.Q. Tatlgeshwaﬂ

The M'nister of Industry (Shri D,
Sanjivayya): (a) Yes, Sir. Due to
leakage of molten metal some cable,
a small motor, a ball bearing, etc.,
in the Foundry Forge Plant were
damaged by fire causing a loss of
about Rs, 20,000,

(b) A court of Inquiry has been
appointed to enquire into the causos
of this accident and to assess the
actual damage.

Shrimat{ Tarkeshwari Sinha: May
I know whether the earlier report
about a similar fire, submitted by
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Justice P. Mukerjee, was considered
and whether it was found out that
fight between rival unions was res-
ponsible for the earlier sabotage,
causing great loss to the Corporation?
Was any action taken on that report
to see that further damage is not done
to this plant and, if so, what?

Shri D. Sanjivayya: The report of
Justice Mukerjee was placed on the
Table of the House and....

Shri Ranga: When?

Shri D. Sanjivayya: I will give it
in a minute. It was placed on the
Table of the House on 3rd October,
1964. The action taken is that the
Chairman, Shri Nagaraja Rao has been
replaced by Shri T. R. Gupta as
Chairman.

Shri Bhagwat Jha Azad: He has
been promoted, not replaced.

Shri D. Sanjivayya: Shri Sandilya,
Director of Finance and Major Habi-
bulla, Director of Labour and Secu-
rity have also left the Corporation.
Shri R. P, Sinha, Secretary at the
time of the fire incident, has been
reverted to the Bihar Government.

Shri Bhagwat Jha Azad: He has
not been reverted. He was recalled
by the Bihar Government. Please do
not make such statements.

Shri D. Sanjivayya: Various other
steps were also taken.
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Shri D. Sanjivayya: The inquiry is
being conducted by the Intelligence
Department of the Bihar Govern-
ment, with the assistance of the Cen-
tral Intelligence. In fact, in connec-
tion with one of the fire incidents 20
persons were suspected of whom 19
have been arrested. The investiga-
tion is cuming to a close and after
which chargeshee's will be filed, if
necessary. '

Mr. Speaker: Shri Daji.

Shrimati Tarkeshwari Sinha: Sir,
may I submit that you generally allow
two questions to the Members who
has put the question, I have asked
only one question.

Mr. Speaker: All right. I will allow

her to ask one more question. Now
Shri Daji.
Shri Daji: Justice Mukerjee's

Report pointed out callous careless-
ness in management. Despite that, is
it not a fact that each important per-
sonnel of management has been sent
out on promotion? The General
Manager is now a member of the
Planning Commission. Is that how
the report of Justice Mukerjee is being
implemented?

Shri D. Sanjivayya: He is not a
member of the Planning Commission,
1 suppose.

Shri Dajf:
Commission.
Shrimati Tarkeshwari Sinha: He is

an adviser in the Planning Commis-
sion.

He is in the Planning
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Shri Bhagwat Jha Azad: On higher
salary.

Shri D. Sanjivayya: It is not cor-
rect to say that he has gone as a
member of the Planning Commission;
he might be there in the Planning
Commission.

Mr, Speaker: Is the salary that he
has got here higher than the one that
he was getting there?

Shri D. Sanjivayya: That I am not
aware of. (Interruption). Let me
complete my answer. After receiv-
ing the report of Justice Mukerjee
we have served a notice on him. We
have called for his explanation. He
submitted his explanation. That ex-
planation has been examined in our
department. ‘We are not satisfied
with the explanation offered. We
shave called for further explanation.
It is awaited. The moment the
further explanation is received in our
department we will examine it and
take appropriate action.

Shri S. M, Banerjee: On this parti-
cular question of Shri Homi Daji
about that gentleman being shifted to
the Planning Commission last time
also several questions were asked and
at that time also thc hon. Minister. ...

Mr. Speaker: Now he has explained
in detail what he is going to do.

Shri S. M. Banerjee: I would like
to know whether some of the top
officials responsible for the previous
fire according to the report of Justice
Mukerjee were suspended, dismissed
from service or promoted. How many
of them were promoted, how many
dismissed and how many reverted?

Shri D. Sanjivayya: I do not think
anybody has been suspended so far.
As I said, the inquiry is still going on.
‘I the inquiry is completed probably
we will be able to take further action.

Shri Ranga: One inquiry was over
and recommendations were made.

PHALGUNA 20, 1887 (SAKA)

Oral Answers 4930

Why should they have to wait for any
action for another inquiry?

Shri D. Sanjivayya: As I said, the
CID of Bihar Government are inquir-
ing with the assistance of Central
CID for further details, When that
report is received, probably we will
be able to take action....(Interrup-
tion).

Shri P. Venkatasubbaiah: May 1T
know whether the Minister by impli-
.cation means that until appropriate
action is taken against the officer he
has got the promotion in the normal
way?

Shri D. Sanjivayya: I do not know
whether he has got promotion. We
have replaced him so far as Heavy
Engineering Corporation is con-
cerned...... (Interruption).

Shri H. N. Mukerjee: Do I take it
that when the inquiry was made by
a Judge the officer concerned did not
have an opportunity of placing what-
ever justification he might have con-
ceived about his own position before
him? In view of the Judge’s finding,
which appears from what I hear to
reflect upon the conduct of this parti-
cular officer, why is Government going
on with otfter procedures to delay the
implementation ol the Judge's report?

Shri Ranga: In the
promoting these people.

meanwhile

-

Shri D. Samfivayya: It is true that
the Judge gave his findings, but all
the same we felt that some more....
(Interruption). Let me complete my
answer...... (Interruption).

Mr, Speaker: Order, order.

Shri D. Sanjivayya:
allowed to complete?

May 1 be
Shri Ranga: Implement that; accept
that.

Shri D. Sanjivayya: The Judge has
given his findings and we wanted to

_know as to what so-and-so officer had
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to say with regard to this fiinding.
We have asked him. Let him say....

Shri Ranga: Sir, my hon. friend,
‘Bhri Hiren Mukerjze, had already
anticipated this when he asked: Did
not these officers have an opportunty
of presenting their case before that
Judge? Did he not consider all these
things and in the light of this give
his findings? Why is it that Govern-
ment wanted to make further inqui-

ries and appoint another inquiry
<committee?
Mr. Speaker: When they ask a

question, they must be patient to
listen to the answer also.

Shri D. Sanjivayya: Here is a find-
ing of a judi ial offi er before the
Government, Before we proceed 10
take action against the officer aga'nst
whom certain charges are alleg:d, we
have to give an opportunity......

Mr, Speaker: I might just clarify,
The question is: When the judic.al
officer has made an inquiry, he must
have given an opportunity to the man
charged with cer ain offences to show
what he had to put before him. He
must have given his expl:nation. That
must have been examined by the ju-
dicial officer. Afterwards, he give
his verdict or the judgement or the
decision, whatevas it was. Is it even
then necessary to institute another in-
quiry to find out whether there is any
truth in the findings?

Shri D. Sanjivayya: With due res-
prets to the findings of the judicial
officer, b'eore the Government takes
up a final action, maybe  dismissal,
maybe suspension, maybe reduction
in rank. wha ever it may bz, I think,
the Government should give a final
opportunity to him to say what he has
to say . - .(Interruptions).

‘Some hon, Members rose—

All should resume

Mr. Speaker:
‘their seats.
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Is that required under any rulcs of
inquiry?

The Minister of Food, Agriculture,
Community Development and Coope-
ration (Shri C. Subramaniam): May
I submit, under article 311, whcnever
an action has got to bz taken against
any officer, we have to serve a no.ice
on h:m calling for his explanation and
only on the basis of that explanaticn
we can take ac ion as far as h's sfr-
viceg arc conceried. Whatever might
be the inquiry that might have bzen
made. a tribunal might have given
the finding that something is wrong
w.th him, even then under article 311,
a notice wili have ‘0 b2 g.ve1 to him
calling for hig explanation and only
then we can take action,

Shri 8. N. Chaturvedi: May I know
what stood in the way of suspending
the officer after the judicial inquiry
was completed and the report given?
Article 311 relateg to punish.aent and
not suspension.

Shri C. Sub jam:  Susp
fs a different thing provided.....
(Interruptions).

Mr. Speaker: The question was put
as to why another notice was neccs-
sary. (In‘erruptions) Orier, order. Of
course the answer to my question has
come. 1 agree there. But now the
question is, when a judicial inquiry
had been made and certaia findings
g'ven, was it not desirable that the
officer should have been suspendcd
and then an inquiry made aganst
him?

Some hon. Mzmbers: Yes.
After all when

we must also
finding.

Shri D. Sanjivayya:
a finding is given,
go into the nature of the
Suppose...... (Interruptions).

Mr. Speaker: Order, order. A ques-
tion has been asked and he is ans-
wering it. That must be heard. After
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that, T can gllow the Members to put
questions.

Shri S, M. Banerjee: Sir, I rise on
e point of order.

Mr. Speaker;: Not now.

Shri D. Sanjivayya: May I clarify
the position? After all, depending on
the nature of the finding ani the na-
ture of the offence committed by the
officer, the Goverament will have ‘o
decide  what kind of punishment
should bz imposed, whether before
imposing a final punishment suspen-
sion should be ordered or suspension
need not be ordered and what final
decision should be tiken. Thercfore a
decision was not taken not to susp2nd
him befire we take a final decision 1n
the matter.

=t gTR AT wgTm (W)
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Shri U. M. Trivedi: The question is
very simp'e. I thiak, the hon. Minis-
ters are making a mistake of reading
in a wrong way the provisions of arti-
cle 311. Once a finding has been given
and an explanatioa has bven taken
from him and after acting upon that
explanition a report has been made,
the only notice that the Government
could give, after suspending that cffi-
cer which was very essential i’ an ad-
vers2 report hal been made, to him
was whether or not he should be re-
duced in rank, whether or not he
should be dismissed, whether or not
he should be removed, Thesce ar2 the
only three alternatives left with the
Government for the purpose of taking
anv action against him. So the cnly
notice that could be given to  him
is not calling for an explanation of
his action but an explanation on the
quantum of punishment that was to
be meted out to him. Under those
circumstances, there wag no justifica-
tion for keening this nfficer on  the
roll. He ought to have been suspend-
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ed. The only explanation that you
could take was whether or not a par-
ticular punishment coud be imposzed
upon him. Under thase circumstances,
I would lika to know why such an
action was not taken?

Shri S.‘ M. Banerjee:
point of order.

I rise on @

Shri Ranga: He is not the Law Mi-
nister. .

Shri D. Sanjivayya: May I assure
the House through you that I  will
further examine the whvle case and
make a sta.ement, if necessary.

Mr. Speaker: What
member’s point of order?

is the hon.

Shri S, M, Banerjee: Art. 311 was
quoted by the hon. Minister for Food
& Agriculture. ...

Mr. Speaker: He has said that he
will get it examined further.

Shri S. M. Banerjee; The question
is this. Rather you pu! our question,
Sir: why people are not suspended.

Art. 311 says:

“No person who is a member of
a civil service of the Union or un
all-India service or a civil ser-
vice of a State or holds a civil
post under the Union or a State
shall be dismissed or removed bv
an authority subordinate to that
by which he was appoinied.”

It  has nothing to say about suspen-
sion. For the last two years, vne by
one thesa cflicers are being promoted;
somebody being smuggled into  the
Planning Comm’ssion and so on. My
point is this. 17,000 Central Govern-
ment emnloyees were suspended dur-
ing the 1960 strike. There should ba
no discrimination of this thing. 17,737
employees were suspended; later on
they were given a charge-sheet; when
the'y replicd to the charge-she~t as
was pointed out by Mr. Trivedi, they
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were given a show-cause notice. Un-
der Art. 311, a charge-sheet is neces-
sary in respec. of civil servants and
then it shibuld be followed by a show-
cause notice as to why he should not
be reduced in rank, etc. The Food Mi-
nister has already misled the House
in the matter of food production and
he is misleading the House here also.

Shri C. Subramaniam: The facts
should be clear. This was not gn in-
quiry against the officer. The judge
was asked to go into the accident to
find out what was the cause of the ac-
cident and how it arose. Tncidentally
“he had o castigate the persons im
charge of this project there for negii-
gence, for dereliction of duty, and not
as if there was a conspiracy by these
officers or they committed any crime
or any such thing. [ dealt with the
case even before the inquiry—not after
the inquiry. The question was whe-
ther he was competent to hold that
office. Even before the inquiry, when
1 was in charge of that, he was
removed from that post. He is em-
ployed by the Planning Commission
now. Therefore, if anybody has to
take any action, it is the Planning
Commission. (Interruptions).

As far as the project is concerned
(Interruptions).

Mr. Speaker: Order, order. I would
suppose that several members, rather
the House itself, as a whole, feel
agitated. Therefore, it would be good
if the matter is examined furtner and
then a detailed explanation is given,
and I will allow the members also
to put some questions in that case.
(Interruptions).

Order, order. I have already spent

twenty minutes on this. (Interrup-
tions).

Shri A. P. Sharma: For the last
two years, a discussion on this has

beon evaded. You refer to the pro-
ceedings of the House, Sir. You as-
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sured in this House that g full dress
discussion would be allowed on this.
But that has been evaded. I again
press for g discussion on this.

Mr. Speaker: I did say something
oa that; 1 remember. Even now 1
stick to that.

Shri S. M. Banerjee: The motion

is pending.

Mr. Speaker: The motion is pend-
ing? If there is a motion, it might be
put for discussion.

The Minister of Parliamentary Af-
fairs and Communications (Shri Satya
Narayan Sinha): Yes; after the finan-
cial business is over.

Mr, Speaker: Mr. Kapur Singh.

Shri Kapur Singh: If you have
concluded this matter, then.....,

Mr. Speaker: As I have said, a
regular discussion on this may take
place.

Shri Kapur Singh: Then I do not
want to say anything.

WRITTEN ANSWERS TO
QUESTIONS

Indebtedness in Tribal Areas

*477. Shri P. R. Chakraverti:
Shri K. N. Tiwary:

Will the Minister of Social Welfare
be pleased to state:

(a) whether any survey has been
made by the Tribal Research Institute,
Udaipur into the causes ol increas:ing
indebtedness in the tribal areas;

(b) the salient fcatures thereof: and

(c) the reaction of Govermnent
thereto and the steps taken to make





